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OBJECTIONS BY THE APPLICANT TO THE SECOND 

REPORT OF JOINT COMMITTEE INSPECTION OF STONE 

CRUSHER AND QUARRY 

 

 
1) I, Dr. B. Ratan Reddy, S/O of Late. B. Chandra Reddy aged about 64 

years R/O 8-52/8, Survey No. 694, Ancestral Road, Devara Yamjal, 

Shamirpet Mandal, Tumkunta Municipality, Medchal District, 

Telangana State, do hereby solemnly affirm and declare as under: 

 

a. That I am conversant with the facts and circumstances of the case 

and competent to swear this objection 

b. That the contents of the Objections are true and correct to the 

best of my knowledge. 

 
2) At the outset, the Applicant submits that the Second Joint Report 

filed on 07.08.2020 by the RDO Keesera; Asst. Director, Mine & 

Geology, Medchal; and Environmental Engineer, TPSCP, RO – 

Medchal has several inconsistencies and does not fully answer the 

questions asked by the Honorable Tribunal.  

3) It is respectfully submitted that the Hon’ble Tribunal on 21.05.2020 

reviewed the First Joint Report and passed the order that there were 

serious violations in the mine and crushing unit and the report did 

not mention if any excess mining was done, the period of illegal 

mining and why no environmental compensation was imposed. The 

Tribunal observed that there is no mention of encroachment into the 
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petitioner’s property for doing mining. The Hon’ble Tribunal directed 

the authorities to close the unit and submit further action taken 

report in detail mentioning gaps in the report including imposition of 

the environmental compensation 

4) It is respectfully submitted that the Hon’ble NGT has given clear 

directions to authorities to close down the unit till the clearance are 

obtained and submitted. However, the Mining and Crusher 

operations are running the unit including nights in the petitioner's 

land and Respondent No. 1 land. (Annexure A-I) 

5) It is respectfully submitted that the First Joint report mentioned that 

there was no encroachment into the Petitioner’s land in Sy. No. 694. 

The Second Joint report mentioned two different maps showing 

encroachment with different extent of encroachments. There are 3 

maps showing different extent of encroachment. In the earlier Survey 

of Sy No. 40 & 41 in 27.03.2018, a survey notice was given to all the 

neighbors by the Mandal Surveyor. There was no notice given to the 

neighbors when the Surveys were done for the First and Second Joint 

Committee Reports. (Annexure A-II) 

6) It is respectfully submitted that the Annexure XI of Second joint 

report shows Survey No 41 of Muneerabad village is at the junction 

with Survey No. 694 of Devar Yamjal village and Survey No. 137 of 

Kandlakoya village. The historical map of the village shows a Village 

Shivar road between the villages (Annexure A-III). The Second 

Report completely ignored the mention of this road. The Survey maps 
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in the report did not indicate the presence of the road. The mining 

operations completely destroyed this road and preventing me to 

access my land.  

7) It is respectfully submitted that the First Joint Report mentions that 

the crusher unit is at a distance of 250 mtrs and the nearest village 

is Muneerabad at 1.2 km. However, the ORR is at 125 metres 

(Annexure A-IV). There are dwellings within 500 mtrs (Annexure A-

V) to the unit that are under the Devar Yamjal village and the 

Kandlakoya village that were not taken into consideration. The 

Telangana State Police Training Academy is at 410 mtrs from the 

unit where police officials are trained in the residential campus (As 

per norms no dwelling should exist within 1 km of the mining 

operations).  

8) It is respectfully submitted that the First Joint Report mentioned that 

the unit shall maintain a buffer zone of minimum 30 meters with 

green belt and a wall with 20 feet must be provided all around the 

premises. There is no Action taken report on this order. 

9) It is respectfully submitted that the devotees of the Hanuman temple 

(Situated in Sy No. 690 of Devar Yamjal village) filed complaint with 

the SHO, Medchal that the blasting operations is affecting the peace 

and tranquility during the Puja. The blasting operations are also 

causing damage to the Lord Hanuman’s statue. (Annexure A-VI). 

The Hanuman temple is at 320 mtrs from the mining operations. 
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There is no mention of the damage to the religious structures in the 

Report.  

10) It is respectfully submitted that the unit is not in compliance with 

NGT’s order in OA No.3 of 2016(SZ). The National Green Tribunal’s 

South Zone has issued judgement on Application No. 3 of 2016 (SZ) 

(Suo Moto) asking the Telangana State Pollution Board to monitor 

the crushing unit for following the guidelines and directions issued 

by the Board. Some of the guidelines of the Telangana State 

Pollution Control Board are as follows: 

a. 500 Meters away from National Highway – 100 meters away 

from State Highway, main district roads and other roads. 

b. 1 km away from human habitation 

c. Shall be located near quarries 

d. 50 mts green belt to be provided towards developed area and 

agricultural lands side. Minimum 3 acre land is required for 

the sites located adjacent to quarries or surrounded by barren 

lands on one or two sides. For other sites surrounded by 

agricultural lands, minimum 5 acre land is required 

 

11) For the reasons stated above, it is humbly prayed that this Hon’ble 

Tribunal may be pleased to: 

a. Direct the Respondent Authorities to enforce all the guidelines 

of the Telangana State Pollution Control Board and close the 

mining and crushing operations of the First Respondent. 
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b. Pass an order to the Collector to register and mutate from the 

respondent’s non-mined property in the Survey No. 40 of the 

Muneerabad village equivalent to:  

a. The petitioner’s lost land due to mining in the Survey No. 

694 of the Devar Yamjal village. 

b. And the Green zone the petitioner must leave in the Survey 

No. 694 due to vibrations cause by the mining operations.  

c. Direct the MRO/RDO through the Collector to restore the 

Village Shivar Road (Annexure A-II) between the villages  

(survey number 694 of Devar Yamjal) that is shown in the 

historical map of the Villages, as there is no other access road 

to the petitioner (easement right). The road was destroyed by 

mining. 

d. As all the departments are not submitting fact finding reports, 

we pray the Honorable Tribunal to appoint a Retired High Court 

Judge or any professional body to look into the total case and 

do justice.  

e. Pass an order to the Collector; the Telangana State Mining 

Department and the Telangana State Pollution Control Board 

to permanently close the Quarry and the Crusher unit with 

immediate effect. 

f. Pass an order to the Collector, the Telangana State Mining 

Department and the Telangana State Pollution Control Board 

to ensure strict compliance of the Closure orders of the Quarry 

and the Crushing operations in the Survey Nos. 40 and 41 of 

the Munirabad village, Medchal Mandal, with immediate effect.  
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g. And pass such further order or orders as may be fit proper and 

necessary in the facts and circumstances of the case and thus 

render justice. 

 

 
Dated at Devar Yamjal village on this the 28th day of November, 

2020 
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ANNEXURES 

 

ANNEXURE A-I: Video and Photos of the Mining and Crushing 

operations during Sep 2-7, 2020 and the Electricity bill of the unit 

(M/S Sahitya Metals). 

 

a) Video Link of mining and crushing operations during Sep 2-7, 

2020: https://tinyurl.com/y3rb9teb  

 

b) Photographs showing the mining operations. 

 

 

https://tinyurl.com/y3rb9teb
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Unit operating in the night time: 
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Mining in the encroachment land of Survey No. 694 of Devar 

Yamjal. 
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c) Electricity bill of the unit M/s Sahitya Metals Private Limited 

for June 2020.  
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d) Electricity bill of the unit M/s Sahitya Metals Private Limited 

for July 2020.  
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e) Electricity bill of the unit  M/s Sahitya Metals Private Limited 

for Aug 2020.  
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Annexure A-II: Different Land maps by the Revenue Authorities - 

three different survey reports - in consistency in extent of 

encroachment of petitioner’s land by the Respondent 1. 

 

a) Mandal Survey Report on 27.03.2018. 
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b)  Mandal Survey Report in the First Joint Report on 26.2.2020 

stating that no encroachment in the petitioner land of survey 

number 694 of devar yamzal village. 
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c) Mandal Survey Report in the Second Joint Report on 

07.08.2020 showing encroachment. The two maps in the 

same report show different extent of encroachment. 
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Annexure A-III: Historical Village Shivar Map showing road from Sy 

694 of Devar Yamjal to Nehru ORR through Sy 41 of Munirabad 

(Village Road marked in Yellow). This map showing in Yellow 

indicates the Shivar road destroyed by the Crusher operators to 

block the access to Outer Ring road  
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Annexure A-IV: Google map showing distance between the 

crushing/mining unit and the Nehru ORR. Total distance as per 

this map is less than 125 meters only.  
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Annexure A-V: Google map showing distance between the 

crushing/mining area and the neighboring dwellings. 

a) Google map showing distance between the crushing/mining 

area and the TS Police Training Center(411 mtrs). The 

committee report has not taken into consideration Devar 

yamjal village and Kandlakoya village where more than 1000 

people stay. 
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b) Google map showing distance between the crushing/mining 

area and the Hanuman Temple (320 mtrs), Devar Yamjal.  The 

committee reports has not taken into consideration nearby 

Habitats 
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c) Google map showing distance between the crushing/mining 

area and the Ratnadeep Grocery’s warehouse (455 mtrs), Devar 

Yamjal village. 
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Annexure A-VI: Police complaint by the devotees of Hanuman 

Temple situated in Sy No. 690, Devar Yamjal village. 
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Translation of the complaint document to English: 
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Complaint Acknowledgement in Police Station: 
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Annexure A-VII: Joint Committee Report Submitted on 

26.02.2020. 

 

Link to the Document: 

https://ngtonline.nic.in/efiling/viewDocMA.drt?CsiXTdHyDdW6NNgDeJyPRg== 

 

 

 

 

Annexure A-VIII: Joint Committee Report Submitted on 

07.08.2020. 

 

Link to the Document that was sent in whatsApp to the petitioner: 

https://tinyurl.com/y3qsy58y 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

https://ngtonline.nic.in/efiling/viewDocMA.drt?CsiXTdHyDdW6NNgDeJyPRg==
https://tinyurl.com/y3qsy58y
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Annexure IX: Memorandum of Understanding between 

Petitioner and Respondents 1 and 2. 

 

 


